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THE OIL AND NATURAL GAS COMMIS-
iiI ON (FOURTH AMENDMENT) RULES, 

1962 

The Deputy Minister of Mines and 
Fuel (Shri Hajamavls): On behalf of 
Shri K. D. Malaviya, I beg to lay 
On the Table a copy each of the fol-
lowing papers:-

(i) The Oil and Natural Gas Com-
mission (Fourth Amendment) 
Rules, 1962 published in Noti-
fication No. G.S.R. 1706 dated 
the 15th December, 1962. 
under sub-section (3) of sec-
tion 31 of the Oil and Natural 
Gas Commission Art, 1959. 

[Placed in Library. see No. 
LT-694/631· 

(ii) (a) Annual Report of the 
Neyveli Lignite Corpora-
tion Limited, Neyveli for 
the year 1961-62 along 
with the Audited Acco-
unts and the comments 
of the Comptrollcr and 
Auditor Gl'neral thereon, 
under sub-.section (1) of 
section 619A of the Com-
panies Act, 1956. 

(b) Review by the Govern-
ment on the working of 
the above Corporation. 

IPlac<'d in Library. see No. 
LT-695/63 I. 

(iii) (a) Annual Report of the 
National Coal Develop-
ment Corporation Limited, 
Ranchi for the year 1961-
62 alon:g with the Audited 
Accounts and the com-
ments Of the Comproller 
and Auditor General 
thereon, under sub-
section (l) of sec!tion 
619A of the Companie! 
Act, 1956. 

(b) Review by the Govern-
mt'nt on the working of 
the above Corporation. 

I Placed in Library, see "'0. 
LT-696/63J. 

REPORT Of' THE COMMISSION OF INQUlI1Y 
(INQUIRY ON THE ADMINISTRATION OF 

DALMIA-JAIN COMPANIES) 

The Deputy ini~ter in the Minis-
try Of Labour and Employment and 
for 1ann i~ (Shri C. R. Pattabhi 
Raman): On behalf of Shri Kanungo. 
I beg to lay on the Tabk a copy of 
th(' Report of the Commis.-.ion of In-
quiry (Inquiry on the administration 
of Dalmia-Jain Companif's). 

[Plac('d in Library. sec No. LT-697/ 
63]. 

","OTIFIC!Wl'JONS UNDEn ARTICLE 320 OF 
THE CONSTITUTION ETC. 

The »eputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): On behalf of Shri Datal'. 
I beg to lay on the Table:-

(i) a copy each of the following 
Notifications under the pro-
viso to clause (3) of artirue 
320 of the Constitution:-

(a) The Union Public Service 
Commission (Exemption 
frDm Consultation) Sec-
ond Amendment Regula-
tions. 1 ~ published in 
Notification No. G.S.R. 
1644 dated the 8th Decem-
ber, 1962. 

(b) The Union Public Service 
Commission (Exemption 
from Consultation) Third 
Amendment ltcgulations. 
1962 published in Noti-
fication No. G.SR. 1689 
dated the 15th December. 
1962. 

[Placed in LibrarY1 see No. 
LT-698/63]. 
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[Shrimati ChandrasekharJ 
(ii) a copy PIlch of the following 

Rules under sub-section (2) 
of section 3 of the All India 
ServiC'e!< Act, 1951:-

(a) Tht, Indian Poliee Service 
(Probation) (Second 
Amendment) Rules 1962 
published in Notification 
No G,S.R. 1729 dated the 
22nd December, 1962. 

fPlacpd in Lihl'ar", see No. 
LT-699/63]. 

(b) The All India Services 
(Conduct) Amendment 
Hul"s. 19(;2 published in 
Notifi[,:ltion N',. G.S.R. 
1730 dated HI., 22nd 
Dpt'pmb('r. 1962. 

,Pla('t'd in Librar.,·, s"" No. 
LT-700 6~1  

}\l\i!,\ltj\l. Hl.:P(H:TS (JF .lVf.\z,'GOX DOCK 

l.J,\1Tn:n ""I> C; .... I1DFN RFM'H WORK-
sHOrs LI:\'!i'l'EU 

Th" :\iinister of State ill the !\Iinistry 
of Delem'e (Shri Raghuramaiah): 
I beg to la." OH tlH- a 1t~ ~l copy PUCll 

of the following R"por1.·· llnck,. ,ub-
Sl'e! ion (I) c,J' sl,.,tion GInA of 1Iw 
Companies Act. I!lRG: 

i) Annual H"l.,(,rt of tlI., Mazagon 
Do['k LimilC'd, Bombay. for 
the yc'ar ended 31 sl March, 
1962 along wilh th,' Audited 
Accounts and the c:umments 
of the Comptroller and Audi-
tor General thereon 

[Placed in Library, see No. 
LT-701/ 63 l 

(jj) Annual Report of thl' Garden 
Reach Workshops Limited, 
Ca iC'utta, for t.he year ended 
3lRt March. 1962 along with 
the Audited Accounts and 
the comment., of the Com-
ptroller and At;ditor General 
thereon. 

[Placed in Library. set' No. LT-
702/63]. 

NOTIFICATION UNDD MnrllS AlI1I 
MINERALS (REGULATION AND DEVELOP-

MENT) ACT 

Shri Jlaja.ruavis: I beg to lay on 
the Table a copy of the Mineral 
Concession (Fifth Amendment) 
Rules, 1962 published in Notification 
No. G.S.R. 1707 dated the 15th 
December, 1962, under sub-section 
I I) of section 28 of the Mines and 
Minerals; (Regulation and Develop-
ment) Act, 1957. [Placed in Library, 
see No. LT-703/83J, 

12.16 hI'S. 

ESTIMATES COMMITTEE 

SIXTH ANll '_./:\'ENTII RF:POI!TS 

Shri Ua.""lppa (Hangal!)re): I beg 
to pI'('""nt the following H('ports of 
1Iw ~timates Committe£': --. 

Ii) SIxth R£'po!'1 !'('lating to 
action taken hy Government 
on the recommendations con-
tained in the Hundred and 
Nineteenth Report of the 
Estimates Committee (Second 
Lok Sabha) on the Ministry 
of Works, Housing and Reha-
bilitation-Ashoka Hotels 
Limited, New Delhi. 

(ii) Seventh Report relating to 
action taken by Government 
on the recommendations con-
tained in the Hundred and 
twenty-sixth and Hundred 
and twenty-seventh Reports 
of the Estimates CommittE'e 
(Second Lok Sabha) on the 
Ministry of Food and Agri-
culture-Department of Food 
and Directorate of Sugar and 
Vanaspati and Naticmal Sucar 
Institute, Kanpur. 


